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2. | Copy of conducting a survey of illegal structures
and to make details plan for the area in question. 5’
A copy of letter dated 03.06.2020 is annexed as
Annexure-R-A.

3. | Slum pockets and prepare a DPR for their “in-situ” |
redevelopment on PPP mode at the earliest vide this é
office memo no. MCF/STP/2020/428 dated
19.06.2020. The copy of letter dated 19.06.2020 is
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4. | Implementation of residential schemé is in progress :-’ _ |3
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL'APPLICATION No. 33 of 2020

IN THE MATTER OF:

Surender Singh vevenrso Applicant
Versus

State qf Haryana & Others e Respondents

1.

REPORT ON BEHALF OF DEPUTY COMMISSIONER
FARIDABAD, HARYANA STATE POLLUTION CONTROL BOARD
AND FARIDABAD MUNICIPAL CORPORATION IN COMPLIANCE

OF ORDER DATED 03.02.2020.

MOST RESPECTFULLY SHOWETH:

That the Hon’ble Tribunal has taken cognizance of the original
épplication alleging illegal encroachment of a park in 2C Block & 2D
Block of NIT Faridabad, Haryana by Shivalaya Colony and

Nagababa Colony (Respondent No. 6 &7).

That since the land in question falls under the jurisdiction of
Municipal Corporation of Faridabad, therefore, comments have been

sought from MCF.

That as per information received from the MCF, contempt petition
bearing No. 2064 of 2015 titled as “Jan Kalyan Samiti vs. Ashok
Sharma” was filed ra!sing the issue of illegal occupancy in parks in
Block-2C and 2D, NIT, Faridabad. The said contempt petition is

pending before the Hon'ble High Court which is fixed for 30.09.2020.
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4.  That a status report has been filed by way of affidavit of Sh. Yash

Garg, IAS, Commissioner, Municipal Corporation, Faridabad stating

the following facts:

(a)

(b)

(©)

(d)

On 11.10.2017 Sh. Amardeep Singh the then Joint
Commissioner filed an affidavit before this Hon'ble Court
stating therein that more than thousands families have been
residing in said'area for more than 40 years and it was prayed
to the Hon'ble Court to grant 3 months' time so that MCF can
approach the Government to frame a rehabilitation plan in
larger public interest to neutralize the issue of “encroached

land”.

The then Commissioner, Municipal Corporation, Faridabad,
vide Memo no. MCF/STP/2019/59 dated 01.08.2019 had
submitted a proposal to the Director, Urban Local Bodies
Department, Haryana to change the use of the park site
2C/2D which ‘was earmarked for parks situated in NIT,
Faridabad for residential use alongwith existing religious and
institutional buildings. The revised layout plan of the scheme
was examined by the Urban Local Bodies Department,
Haryana and it was observed that these two existing parks in
the scheme were proposed to be converted and earmarked for

residential use.

That vide memo no. DULB/CTP/A2/2019/13084 dated
08.08.2019 the Director, Urban Local Bodies Department,
Haryana intimated that proposal of respondent-corporation
forwarded vide memo dated 01.08.2019 regarding revision in
layout plan of 2C/2D park bearing drawing no.
MCF/STP/2019/1351 dated 01.08.2019 for change of land use
for residential use alongwith Religious and Institutional
buildings has been approved by the Government and directed
to seek objections.

That in reference to the above, the public notice was issued in

newspaper on.17.08.2019 and total 990 persons/trusts filed
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(e)

@

(@)

their objections/suggestions. It is submitted that personal
hearings on 19.11.2019 and 20.11.2019 were given to the
persons Who had filed objections and suggestions. After
consideringlheéring the objectionslsuggestions, a reference
vide memo no. MCF/STP/2019/110 dated 20.12.2019 was
sent to the Director, Urban Local Bodies, Haryana for
consideration and conveying the final decision on revision of

layout plan being competent authority.

That vide memo no. DULB/CTP/A1/2020/3659 dated
03.06.2020 the Director, Urban Local Bodies Department,
Haryana intimated that proposal of respondent—corporation
forwarded vide memo dated 20.12.2019, has been approved
by the Government with the direction to go ahead with the
detailed planning by conducting a survey of illegal structures
and to make detailed plan for the area in question. A copy of
letter dated 03.06.2020 is annexed as Annexure R-A.

That as the land use of the park has now become residential
therefore, the illegal structures/encroachment existing on the
said land can now be regularized/redeveloped/improved either
by way of preparing an improvement scheme under Section
339-342 or by way of EWS housing scheme under Section
345 of Haryana Municipal Corporation Act, 1994. Further the
Government vide notification dated 17.05.2018 has issued a
comprehensive policy namely “Slum-in-situ Rehabilitation
Policy under Housing for All-2018” under the Section 345 &
398 (2) of the Haryana Municipal Corporation Act, 1994 and
Section 250 (a) of the Haryana Municipal Act 1973. As per
provision of this policy, slums existing on Govt. land can be
taken up for ‘in-situ’ re-development for providing houses to

the slum dwellers by involving private partners.

That after the aforesaid decision of the Government, the
detailed survey of these two pockets i.e. 2C & 2D, NIT

Uk B
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Faridabad will be conducted and further action will also be
taken accordingly by following due process of law. It is further
submitted that M/s Yashi Consulting Service Pvt. Ltd 501-501,
5% Floor, Kallash Tower, lal Kothi, Tonk Road jalpur,

Rajasthan, has been requested to conduct the survey of these
2 slum pockets and prepare a DPR for their “in-situ”
redevelopment on PPP mode at the earliest vide this office
memo no. MCF/STP/2020/428 dated 19.06.2020. The copy of
letter dated 19.06.2020 is annexed as Annexure R-B.

That implementation of residential scheme is in progress and said
status report (Annexure R-C) is on record of the Contempt petition
before the Hon’ble High Court for consideration. The directions

passed by the Hon'ble High Court of Punjab & Haryana shall also be

placed on record.

The report is submitted accordingly for kind consideration of

the Hon'ble Tribunal.

e

. >
Reglona@cer Deputy Commissioner,
HSPCB Faridabad Faridabad
Region
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Mamo.No.DULB/CTP/AL/2020/ 365 ~patol 040 h~2D 2.0 *é\ \\
: %; \
calyan samlitl V/s Ashok Kumar, !

Subject: COCP 2064 of 2015 titled as Jan |
(ot-1 (Black c) and pocket-2 (Blocl-D) d?-
-

revision of layout plan of Pocl
of the resldontlal schemo NIT, Farldabad,
ted 01.00.201Y and

|ce memo no. MCF/STP/ZOI&J/SQ da
ha matter clled as

iindly tetur your off
¢ 20,12.2019 on t

memo no. MCF/STP/2019/110 date

subject above.
01.008,2010 thly office vide-nfemo Nno.

Zs In reference to your offlce memo dated
DULB/CTP/A2/2019/13084 dated 08.00,2019 had already Intimatad (hat tho
k 2¢/20 In the NIT Furldbad

Government has approved change of use of par
with the exlsting

Inlo resldentlal purpose along

bulldings. It was also requested to seck objectlons and suggestions on the

proposed revision of land use and declde such objections and syggastlons al

your own level. Furthermore, sutch revisjon of. Jefid_Use was.to-Ba aarcied 08t
- —"ty-yuur"oTrJEE'ﬁu‘v‘nﬁg; Eo‘ﬁiucfed*datalladf-vsU'r'vavf'ér‘l'll'eda‘l structures falling In

he area under reference and made detalled planning of this area. '

areliglous and nstitutional

-

dated 29.12.2019 forwardud tho report on thu

Your offlce vido mamo
d conveylng the flnal declslon

3,
Objectlons and suggestlons for conslderation an
on revislon of lay out plan belng this office the compatent authority. The
Government has approved the proposal with the direction to go ahead with
the detalled planning by conductlong the survey af llegal structurus and n.oko
dutalled plan fo1 Lhls area.

1. In view of above It |s requested to take necessary actlon In the mattor and

t to this office so thal the reply of the worthy

submlt actlon laken repor

ACSULB may be prepared urgently as this casc Is listed on 03.07.2020,

v 15

(Suniverma)
Asslstant Town Plannar
for Director General, Urban Local Bodles
Haryana, Panchkula.
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From
Cominissioner
Municipal Corporation
Faridabad
To
Sh. Sanjay Gupta
Managing Dircetor
M/s Yashi Consulting Services Pvt. Lid.
$01-510.5" Floar,Kailash Tower.Lal Kothi. Tonk Road
Jaipur, Rajasthan
Memo No. * MCF/STP/2020/ 42§

Dated E 1g-ef- 2076
Sub:  Preparation of DPR for In-Situ Redevelopment of Pocket-1 (Block 2C) and Pocket-2
(Block-2D) NH-2, NIT, Faridabad.

Itis intimated that as per govl. approval conveyed vide memo ro. DULB/CTP/AI/2020/3659
dated 03.06.20 the laiid use of 2C and 2D slum pockels has been converted {rom park to residential.
Now MCF intends to redevelop them under *Slum-in-Situ Rehabilitation Policy under Housing for
All-2018™ notified by the state Govt.on 17.5.18.The Govl. has also directed to go ahead with detailed
planning by conducting the survey of iliegal structures and make a detailed plan for this area .

It is further intimated that State Urban Development Authority (SUDA). Govt Haryana has
entrusted the job of preparation of Housing for All Plan of Action under PMAY (L) 10 you lor all
towns in Haryana including preparation of delailed project report. Accordingily your agency prepared
the survey plans for the slums existing in Faridabad however the survey of present slums in 2C and
2D pockets of NIT could not be done due to the resistance of these slum dwellers at that time . Now in
the changed circumstances as MCF is thinking of rchabilitating these slum dwellers at their presem
place. there should be no resistance from them.

In view of above it is requested fo conduct the survey of these two slum pockets and prepare

a DPR for their “in-situ” redevelopment on PPP mode at the earliest considering it as remaining part of

()’LL Asstt. To@n’haanner

for :Commissioner

your earlier work order assigned by he State Govt (SUDA) .

Endst.No. MCF/STP/2020/ 1449 Dt. 19.06.2020

A copy of the above is also forwarded o Director General, ULB .Govi. Haryana with the request 1o
direct M/s. Yasi Conslling Services Pvt. Lid., Jaipur 1o complete the said job under the scope of
previous work order issucd by State Urban Development Haryana i

Asstt. Town Planner

for :Commissioner
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IN U'HE HON'BLR HIGH COURT OF PUNJAB AND HARYANA AT
CHANDIGAWLIL,

cocr Nu. 206010 ol 201N
Jan Kalyan Samitd e el

Versus

Axhoh Kumar,  1AS Jaspondenty

Ve

Status Report by way of affidavir nf
Dr. Yash Garg, IAS, Commissioner,

Municipal Corporaticn, Iaridakad,

|, the above name deponent do hereby solimnly

vy and declare as under:

I. That I the above deponent, has joined the Municipal
Ccorporation, Faridabad as its Commissioner on

nu,0],2020 and is competent to file the prescent

'ul“

‘ ) \‘l idavit,
f '1'l 'qt :

.“‘. ‘-""Gld.
3 Wl g 1. an))
e Ty -.." n, L3

t on 11.10.2017 Sh., Amardeep Singh the then Joinl

) )ﬁ)of}. G’iunul, alounce Liled an alffidavit bDolore Uhis Hon' el

u( “o{\
court  stating  therein that more than thouvancs
l.milies has been residing in sald area for mone
Ihan 40 years and it was prayed to the Hon'ble Courl
lo grant 3 months time so that MCI can approach the
Govarpment to frame a rehabilitation plan in largel
public  intexest to neutralize the issue of
waneroached land”. The present alfidavit is being

(11w Lo continuation with the earlier sratus

Scanned with CamScanner
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/ reports/affidavits filed Dby the responder: -

vorporation,

«Thal this Hon'blo Court vice order doted 29,01.7000

Imnsed the following orders:

“Conunixsioner, Municipal Corporation, Farlabad s present i perso
Alhicavit of Sicdhi Nt Rov, Addl. Chief Seeretary. Govi. of Haryana, Urban
Local Bodies Depariment, Haryana filed, which is tiken on record, Order
dated 23.09.2009 passed in CIVP-13508-2006 has admittedly been not
complicd so for amd one or the other excuse has been put forth. Earlier, it
was presented that some rehabilitation steps are being initiated by the State
and o the wndertaking, the contempt pracecdings were disposed of ol
07.09.2010. Till date. nothing cogent appears (o have been done. Even the
Commissioner, Municipal Corporation has no proposal (o put forth for
complianee of the arder passed in the weit petition. Learied State comnsel
submits that a proposal of the Commissioner, Municipal Corporation duaied

20.12.2019 has heen received, which is being considered by the State. This

N _Q.u;*.;\ appeqrs to be o lame vxcuse, just (o linger on the metter without fething

s\ fecision. The question i why the encroachment is not being remved.
wmmissioner, Municipal Corporation will file his pevsonal affidavit (o thiy
effect on (03.04.2020. Additional Chief Secretary, Govt. of Haryana, will also
apprise about action taken on the report of Commissioner, Municipal
Corparation on that day and about compliance of the order passed in the
wril petition, failig whiclh he will remain preseat in the Cowrt i person

List on 03.04,2020."

Fhat, the then Commissioner, Municipal Corporalion,
Por idabad,  vide Memo no. MCE/STP/I0LY/50  dal el
0] .08,2019 had submitted a piroposal Lo Lhe
hiroctor, Urban Local Bodies Department, Haryana tu
Clonge  The e ol Lhe park site 2C/2D which war
varmarked for parks situated in NIT, Faridabad for

\
\" jenldentlal use alongwith existing religious and
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ﬁ Mtitutional buildings, The reviged layoul plan ol
4 Ihe seheme was oxamined by the Uthuain locdl Bodiva
e tmen, Haty.na and it wag observed that Lheve
tweouxlillng paiks in the scheme vere proposud Lu

e vonverted and earmarkad For residential use.

s vide meno no. DUGLB/CTR/AZ/ 2010713084 kel
mean, 019 Lhue Director, Urban Lol Bl b
Pepevitment,  Haryana  intimated  that  proposal ol
tespondent -corporal ion  Forwarded vide memo  dated
01.04.2019 regarding revision in layout plan of 2C/20)
1wk bearing  drawing no. MCF/STP/2019/135)1 dated
Chonn, 2019 Lot hange ol land use fo) Lesidential use
alongwith Religious and Institutional bulldings hao

SRR ] X
i\ 1y approved by the Government wnd dlrected Lo woek

\
proalechy v \\ .
-“tl 14, 3 ‘af;/.lﬁd 2 | Lons.
(4 :

e Al Ja

"‘ M. __;;IH_.II in relercnce to the above, the public ot
PG

TP uas lssued in newspaper on 17.08.2019 and Loltal 490

persons/trusts [iled their objections/suygestiony,

[ is  submibted  Chat  personal  heavrings — on

19,11.2019 and 20.11.2019 were given to the persons

who had Ffiled objections and suggestions, After

conctidering/hearing  the objections/suggest jvmn,

_ o tvlerence vido memo no. MCE/STP/2019/110 daloed

L2201 wan sent to the Director, Urban lLaocal
Wonlion, laryana lor consideration ane vonveying Ul

Pinal docision on revision ol layoul plan belng

ﬁ

competent authority,

——- o Scanned with CamScanner
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WAt b diyeet iop go ahoad with the detailel
Plhanning by conducting  a  survey  of o 1llegal

ot en el toomoke e bab bod o for Pl e
oquestion. A ocopy ol letter dalod 03,006,200 14

mnoexed a8 Annexure R-A,

i. Thal as the land use of the park has now become
residential therefore, the illegal

tructules/encioachment existing on the said land
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nh ;‘|- o ! 5 - . : y
‘”AL»”hnqmr Section 345 ol Haryana Municipal Corporal ion

Act, 194, Purlleer the Government wvide nol itic o jon
ated 12.05,20108 has issued a comprehensiva pol iy
pamely  “Slum-in-situ  Rehabilitation Policy unde
Honalng Lor ALL-SOIBY under the Scction 444 o Juu
() of the Haxryana Municipal Corporation Act, 1944
gl Seulion 60 (a) of the Haryana Municipa)l Act
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tendered unconditional and unqualified apology far
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